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Annlicant, Shri  Bhim Singh in  this iz

#semiling the order of retirement dated 25.1.1996 wvide
which he was <superannuated on attaining the age of 58
z, The cla;m of the anplicant is that he has been
nrematurely retired as in terms of FR 56{a) wheresa he

iz alen stated that the other incumhbents, &%

81

superannuated at the ag

of &80 vears,

ks
~

Phatr



Ld

Gingh, Driver Ne.39, this Tribunal has held that tLhe

N

nriver could not be superannuated before atteining ths age

+ is stated that the applicant is also to

undertaken to deal with the case of the applicant in
aceordance with the Adecision

nal in the case of Ram Pher Singh.

5, The 0A& is being contested by the respondents and
they have stated that the anplication s  bharred hy
Sections 19, 20 and 21 of the Administrative Tribunal’ s

Aot 1985, The respondents have taken a nlea that bhe
apnlicant it a Government servant of dNatiopnal Canital

age of %8 years in pursuance of the provisions of FR 56(a)

and as regards his claim that he should have been retired
at  the age of 60 vears in pursuance of FR 56(h), is not

nor an artisan emploved at the monthly rate of pay in  an

industrial or work-charged establishment, hot 1w a

Govarnmant servant. -

& We have heard the learned oounsel for the

narties and have gons through the records.

7 The learned counsel for the applicant hes

nleaded that the Driver is nstrued as artisan and the
the applicant Falls within the nurview of FR 56(h)
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znel. therefore, bthe impugned order of retirement is llabl
tor he sel aside
. In reply to this Shri Rajinder Pandita, Counsel
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